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Particulars to be examingd

. | R .
Is the appeal-competent 7 : e

. "a) I3 the aﬁpliratiqn,in'the P ‘:gaiﬁ
_ prescribed form ¢ ' i

b) Is the applisatiom im papes™ . . - %ﬂﬂﬁ

. book form 7. : oo

‘.'6)- Have six complete Sets of the 4;5U%*' Cril Al
. ' ) L"‘ :. W A ‘f/ v oe

application been fiked 7 =

). If not, by how many déyS‘itil' S f{fy”“”
- .is-keyond time? ' ' S

“fo)~“Has suffizient saze for mot 'l §f§§5

- Makirg the applicatiom in time,
.been filede. ‘ '

Has the doeument of authoriéatiogf' ' Sy
.Vakalatnama been fijed ¢ .
-~ TIs the a;pliration'ﬁrbompa:ieﬁ by 4%y

B.D./Postal Order for Rs,50/- . . e T

, Has the certified-ropy/oopies -

of the order(s) against which the - ... s Sfﬁﬁf“

“8rplication is pade. been filed?

a) Have the copies.of the *~ " -

. dotumesss/relied upon by the Ty
- @pplicant and mentioped im the - - .-
. @nplication,. been filed: 7

k) [ Have the dosuments referred Cren
to in (a) above duly attestsd EAD
by a Gazetted 'Officep amd: -~ - .-
nunbered “ascordingly 7

c) Are the dosuments referred ' Ef%ﬁ
to in'(a) above neatly- typed
in double sapre ? o

Has the index of dosumemts beem f: - 'kf%ﬁﬁ
filed and pagning -done properly [

Have the chronological details o o
of reprecentatiom made and the - - TfQéj _

out come of ‘such -representatiom~
‘beea indipated in the applieatiom?

Is the matter ryised in-the.apﬁli- e 'Aﬁ#é
N [ B

"8tion perding before any court of

 Lau or any other Repmh of Tribumal?

~ Endorsement as to result of examjmatiom

o

S
L LA

e



N

P

e

IS
as

as

N

Particulars Lo be Examinad
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11, Are the application/duplicate
Copy/ spare  copies signed ?

.12, Are extra‘qopios‘of-the applicatiop

with Annexures filed 9 :
a) Identical with the Original ¢
b) Defostive ? v | ‘

" c) bwanting‘ih'Annéxurcé

Nos, _pagesNos -7

.13,  Have the file size envelopes

e

bearing full addroasos of the
respondents been filed ?

14,  Are the given address the’
. registcred address ¢

15.. .Do the names of the parties

stated in the copich tally. with
those indicated in the appli~
catiqn‘?, :

16.  Are the translations certified .
to be ture or supnorted by an
Affidavit affirmming that they
‘are trye 2 . - R L

17. Are the, facts. of the case
mentidned in itenm no,'6 of the
application 7 )

" a) Concisg ¢ t
b) Under distinct heads o
€) ' Numbered consectively § -

d) Typed in double space on one
side of ‘the paper ?

18, Have the particulars for interim

order.prayed for indicated with
reasons ? . '

19.  uwhether all the remedies have
' been exhausted, : .
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- IN. THE CENTRAL ADMINISTR\ATIUE TRIBUNAL_ ,

( S " CIRCUIT BENCH,LUCKNON > 3
T _ORDER _SHEET
REGIST.«TION No, _206 _ of 1989 (L)
PELLANT Guka_ Verma
ﬁ%mmr o TR
VERSUS _
 DEFENDANT ‘ India & of
RESPDNuENT _Uxuhan,sui‘;;nik‘~égsztbsuzi,,t__.

,;iai _ _ Arief Drder, Mantlonlng Referemce . - How complied
rumbon ¢ o if. necessary - with anddate
.of ordery: ' ~ of compliance
and datév L o

1 22,9.890  Hom'ble Mr, D.K.'Agrawal, J oM,
Shri R.K. Gour, Counsel for the apullcant

~heard
Evagl W R

Issue notice;to re pondents to file counte

- affidavit- W1th1n six weeks to which the

appllcant may f£ile rejoinder %}tﬁln 2 weak]

therpafter.

. Issua show cause notlce to resaonlents as

. ko why the lnterlm relief arayem for be

not granted,

List this case on 4,12,1989 for orders.
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)CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH

Registration O.A. No.206 of 1989 (L)

G.K.Verma ceses . Applicant
Versus

Union of India & Others..... Respondents

Hon.Mr;Justice U.C.Srivastava, V.C,
Hon.Mr, A.B. Gorthi, Member (a)

rhe

(By Hoanr.JusticeuU,C;Srivastava,V,C,)

The appiicant who was working as C/T Maker
in the CBI was appointed as LDC on temporary basis
on 4/2/85 and as such his services were terminat ed
on i.11.88 i.e. after 3.years ahd 9 months including
one year and two months of continuous service. But
the applicant has challenged the said termination
oréer by means ofithis gpplication., The services of
the applicant as IDC were teminated and he Was posted
on his original post of C/T maker which is & class v
post. Before his appointment to IDC the applicant
was to undergo the process of £yping’test as well as
interview in which he succeeded and passed the
educational qualification and he was appéinted. This
appointment he got twelve: years after working as
C/T Maker in the said Department. The appéintment
order clearly indicated-that he was being appointed
for a period of three months Qr'till such time his
services are réquired whichever is rearlier -wide
order dated 3.5.85. His services were terminated on
3.5.85 and reappointed on 6.5,.85. He}was again
terminated on 5.8.85 and‘reappoigted on 1.8.85, again{f

. ' xu?’ Q [ . . ,“
terminated on 10.,10.85, he was further appq;nted -
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on 4.12.85 and'terminated'on 7.2.86, He was agaih

redppointed on 25.9.86, 3,12.86 -, 9.3.87,5.5.88,
5 4.8.88. It was only eye wash and he was in cantlnuous

serv1ce upto 31 10.88 vide termlnatlon order No.271/88

i - dated 1.11.88.

2. In thé%mritten stat ement there is no allegation
Whatsoever that any person from the SSC or Surplus
Stéff-Cell was made available and that is why the‘
services of the applicant have been terminated. The

applicant has challenged the termination order -

on variety of grounds. Despite service rio appearance
has béen put on behalf bf_the respondents. It has

been stated that the applicént has been appointed
as IDC in place of Shri M.R.Siddigui who was promoted

i to the pos£ of Senior-Clerk-cum-Steno, on adhoc

i basis . Shri M.R.Siddiqui was reverted to the pos£
b of 1IDC and the applicant was also reverted as C/T Maker.
% M.R. Siddiqui wés relieved from the office and the
post of 1LC was filled up with other candidate named
Shri Awdesh Kumar Nigam whereas the noting of Head
Clerk on file was made in. favour of the applicamnt but
»later on it came to know that the épplicant was
éppointed in piace of Gyan Chandra, Lbc and A,K.Nigém
was appointed.in place of Shri M;R,Sidéicui on 25.9.86.
; But the services of the applicant were terminated whlle
Shri a. K.Nigam continued. Now a new candidate has
been appointed in place of M.R.Siddiqui w.e.f. 21.7.89.
The applicant'’s grievance is that'he had al ready passed
téét and interview and there is no questioh of

Q _ } re-examination for the post of IDC itself again. It

4

has been contended on behalf of the gpplicant that
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justice has not been done in his case and Govt.
instructions from time to tihe are that the Department
should consider the case Qf the employees for
regularisation who hawe completed more than one

year on temporary basis. But his case for regularisatio)
has no£ been conSidered;. There are so many rulings

on this subject by the Supreme‘Court for regularisation
.0of the service thosevwho have éompleted more than
one year's service on temporary basis. No reply

has been filed by the respondents. But the documents
give about the complete piéture in the matter. From
the appointment letter of the applicant it is clear
that the applicant was to continue till nopne from
Staff Service Commission or Surplus Staff Cell joins.
It appears that another person was appointed in
place’of the applidant and tﬁe applicant's services

were teminated. A person who was apoointed was

not of that category. A reference has been made

in the case of Guru Prasad Vefsus Union of India & Other,

reported in 1988 (4) CAT 747,0f CAT Jabalpur Bench.

in The Jabalpur Bench of the Tribunal_qﬁashed the
impugned order teminating the services of the applicant,
and directed the respondéats to reinstaté_them in'serviCo
ignoring the technical breaks, and condoning the peri ods
of absence under FR 54 which wéuld be treated as leave

including extréordinary leave as may be admissible.

There was no justification_and it would appear that

why the respondents d%ynot file any counter affidavit.

‘The leamed counsel for the dpplicant has also placed

relianée on the Full Bench decision of the Punjab and

- Haryana High Court reported in AIR 1988 272 Jagdish Lal

and Others Vs. State of Punjab and Others in which
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it has been held that the mere rational and just view
to be taken on the interpretation of the relevant
Govemment Instructions D/ 29th March, 1985 rroviding
for the regularisation of the services of the employ ees

in Govermment Department or offices would be that the

minimum continuous period of service o%&seﬁaé&e of one

vear,one of the conditions for such regularisation;

need not necessarily be the year immediately preceding

April 1, 1985. The gueh Govt. instruction which came

for consideration in the instant case, by subsequent
amendment the date was changed to 1.4.85, but the

position still renains. The appllcant has obviously

worxed for‘more than one year and he has also passed

the Suitability test There Was no reason why his

case for regularisation was not considered though

it should have been done With these observatlons

the respondents are directed to app01nt the applicant

on the said post of IDC in case no one has yet been

selecteo from the Staff Selectlon Comission or the

'Surplns Staff Cell. The applicant's case for

regularisation may also be considered. Let the

compliance of the order be done within a period of

tWwo months from the date of the communication of thlS

,order. Parties shall bear their own costs.

Me;:Z:?I;jis Vice Chairman

,,/'
Dated the Y July, 1991,

RKM
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(iii) pddress for service s game as asbove,
of a1l notices

31 Barticulars of the order against which the

QQELLQQEQQBWEQMQQQQ ¢

The aprlicatkon is against the foliowing

ofders- y
"l

(1) Order NO.271/1988 with reference to anmexure
NO . a~17,

&
(11) pates: 1.11,1988
(111)passed by Superintendent of police, crI/spE,

IAW‘
(iv) gubject in priefs- ‘

The applicant was ap”@ibtéd as Lower
bivision Clerk on temporaiy basis on,4.2.85 vige
Sﬁ, CBIfSﬁE Office orger No,ss/és éi.éiméé%@e
unddr Ministry of Home Affairs (Department of
PerSOnnel & Tralving): wibhewd x but suddenly
he was terminated on 1 11.88 (FN), without
assigging any rezson v1d° their office order wo,
sexved 3 years and 9 months including 1 year and

2 months of continuous service on the post of

lower Division clerk,

(XX "gnnexure NG .A"" 213 17 .
4) Qurisdiction of the Tribungls

The spplicant declares that the subk ject
matter of the order sgainst which he wants

zearGSSal?within the jurisdiction of the Tribunal

5) Limitgtiops ‘
The applicant further declares that the

aprlication is withip the limitation prescribegd
in Section 21 of the Central Administrative

T-zibunal act, 1985, COth.gfﬁﬁ-



e N

6)» gﬁgts of the cases

)

-§ 3 é-

The fscts of the case are given below,

That the spplicant was spreinted as L,D,C,

on 4,2.85 in ¥wwknex the office of $p, CRI/SIE

lucknow on tempOrary basis vide their office
order N0,53/85, dated 18,2,85! consequent

to his success in completion of English typing
Test on 5;11.84 and interview held on 23;1;85
and was possessing reguired qualification,

. .ADnEXULE NO,A~1, 2.%49

(ii) That the applicant was serving as ¢/T maker

in gp, CBY/$¥E, Lacknow since 1973,

{iii)That the aprlicant continued to sexve in the

(iv)

(v)

(vi)

aforesaid capacity i.e, L.D.C, till 1.11.88()
with some spells of breazk,in service w,e,f,
4.2.,85 to 31;10.88 i.e, 3 years and 9 months,
oo AONOXUTE YO A=1T,
Thatbthe applicant was aprointed ss L,Dsc;
?nAéez.BS and terminated on 3,5.85 vide sp;csi;
/ggg Office oraéz Nos, 53/85 and 133/85,
' .. ANNEXUIE NO,.A4~2 and aré.
That the applican<t was reappointed 6n 6.5 .85
and terminsted on 5,8,85 vide sp,CBI/SPE
office ordex wos, 134/85 and 201/85,
,.;annexure NO ,a~4 and ars;
That the appiicant was adain aprointed on
7.8.85 vide §F,CBI/SFE office order No,202/85
Ruked $0¥18¥8% and terminated on 238y 10.10.85
vide their office order we.285/85.
oo cANDEXUIE NOA-6 apd A~7.
contd,,. .4 -

,
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(vii)That the spplicant was further appointed on
 4.12.85 vide §p,CBI/SPE Office order N0 . 299785
Y}, | and terminated on 7.2.86 vide their office

order No,.,49/86, ﬁ
- oo soANDEXUZE. NO,A8,19,

(viii) That the applicant was reselected for the
post of L,D,C, and appointed oOn 25,9,86 vide
SP,&BI/S?E Office oxdex N0.224/i986 and their
letter NO,1379/40/1/8/86=87/CRY/L¥C dated
25.9.89. |

| « JAuNERUIE NO A~ 16" 11.

(1x That _the app},icant was r‘BapitOint‘é{i W
) 0#5724{
A ’ ( vide Office order N0,.276/86 and terminated

on 31.1.87 vide Sﬁ,CBE/S?E Office oxder wNo,

>
8
<3 23/87,
. s cANNERULS NO A™12,.

K' (2) That the apblicanﬁ was further appointed on
%? 9,3,87 vide ghe SP,CBi/ﬁpE Office orxdef wo, .

3\ 97/87 and continued in service upto_Y-S=SE(FN),
1” In thé meanwhile he was posted in legal
 section on 2.6.88 vide their letter no,1854/
spE/0rder/88/CRI/L0 dated 2.9.88,

¢ oAnneXui:@ NO A 13, a- 14_ .

(x1) That the aprlicant was terminated on ﬁggjgﬁfgl
vide $¥,CBI/8PE Office order No, 'l Ul[¢s
and thus continued in service for 1 year and

2 months,

‘ {i ‘ MmSrS
(xii)That the aprlicant was appointed againavige

: bW
Sp,CB1/SyE Office ofder wWo,150/88, agel
terminated on 3,8,88 (AN) vide their office
order Ne.212/88 and reaprointed next day i.e.

4,8,88 (FN) vide their office order w o,
contd.,..5



(xiii)

(xv)

(xvi)

“f 5 §e=

220/88, It ﬁgs,only ﬁxwgg eye wash and he
Qas in continuous sezvice'upto 31.10.88 vige
terminagtion ogdex NO,271/88 dated 111,88, -
which was effectivé w,e;f,'1.11.88 {(FN) and
he was posted to his of%ginal post as o/T
maker in CRi Tiffin Room on the same date,

.o +ADDEXULE NO,A-15,16,17,

That the gpplicant; duzing the gforesaid
period, had WOxRea.with full séncerity and
devotion to duty and to the utmost satisfac-
tion of the administratidn, in dilfferent

sections of CBI branch, ILucknow,

Thgt the applicant was appointed as L,D.C,

 in place of Sri M,R, §iddiqui who intexr allia

was promotad from LJD,C; to the post of
Senioxr Clerk-cum~Steno, on ad-hoc basis as

one post of the same cadre was vacant in the
. s sANNENUIE NO ,A~18,

That on joining of Shri %-3- Mallick, Senior
Clerk-cum-Steno,’ on the advice of Staff
Selection comnission, allshsbad? M, M.R.
Siddiqui was @sweshed reverted to the post of
1,0 ,C, and consequent to which the applicant
wag alsb revezted as o/T maker.

o e sAlIDEXULE No,@ﬁ18.
That Mz, M,R, Siddiqui has been relieved
from the office and the post of L,D,C, is

filled up with other candidate named sri

- awdesh kumar Nigam whereas the noting of

Head Clerk on file, was mgde in favouzr Of
contd,,, .0
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the applicant but later on, it came to koow
that the aprlicant was a?pointed in the/ phaas
place of szi Gyan éhanaza; L;D,c. anderi |
A;K. Nigam was aprointed in place of sSri

M;R; Siddiqui, oﬁ 2599.86, Rut services of |

ML A.K; Nigam was continued and the

- applicant was termingted and now 3 new

(xvii)

candidate has been gppointed in place of
ME, MR, Siddiqui,w,e.f, 21.7.89,

That the applicant has appealed to the s,p,,

' cﬁxbeE foz :eCOnsidexing i&g his case for

reapreintment as L,D,C, v1dﬁ apglicatzan
dated 14.6,89,but the respondent NO,2

ordered on the same application that the

‘applicant may be allowed to aprear at the

written test for s;c;s; (8enior Clerk-cum~
Steno) Scheduled, wheress the applicant had
alzeaay qualified t@e test and intezview for
L..C, held on 5,11.84 and 23.1.85, The
question of zegxamirirg re-examination for

higher post than L,D,C., £0r which the

~ applicant is pot gqualifieq, is nothing else

bdt only harassing attitude towards the
applicant, and thus the respondent No;z
has violasted the articles 14 and 156 and 309

'to 311 of Indian constitution, which provide

the principles of natursl justice in which

it is éleax that justice is to secure justice

or to put it negatively to prevent mis-

carrlage of justice,
.o cANNEXUIE WO ,A~] and 18,

contd,.,,. 7
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(xviii)

' That the aprlicant is being haradéed

by the administration arl is deunied the
justice and thus in this manner, *the
impugned action of the respondent 0,2

is entirely arbitrary and malafide and

.violative of Fundamdntal Rights

guaranteed to the applicant under
articles 14, 16 and 309 to 311 of the

constitution of Indla,

7) Details of the remedies exhausteds

Q;”' (a)
¢

The applicant declares that he hgas
availed of 3ll the remedies aVailaﬁle
to him under the relevant service rules

etc,

aprlication dated 14,6,89, addressed to
the Superintendent of police, CRI/SPE

Lucknow, . ,
.« sANNEXUIE NO ,A~18,

But order of respondent NO,2 on the same
application issued for wfitten test foz
S.C;s. Schédule (Seniorx Clefk?Cum—Steno)
whereas the appeal was made for appoints
ment of L,D,C, and the written test and
interview were passed by the applicant
on 5.11,84 and 23,1.85.

° o-AnneXdIe NO A~ 1‘,’3 18

8) Matters pot previously filed or pendipg with

any other court,

The applicant further declsres that he
had not previously filed any application
Writ ﬁetition or suit regarding the ‘

c@at&.,. 08
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9)
(a)
§;;% (b)
%
A
éf(i)

¢ @@
%4 8 §=
mattezr in respect of which this application

has been made, before any court of Law Oz

any other authority or any other pench of

the Tribunal and por zny such application,’

Wit ﬁetition or suit is pending before any
of them,

Reliefs Soughti-

In view of the facts mentioned in para 6

above the applicant prays for the fol lowing

reliefsi=

To direct the respondents, to relnstate the
applicant in the cadxe of LJ);C, in &p the
office of 3p,CRI/8PE, luckmow,

To regularise the post of L,D,.c, under the
instructions of Government of India, on the

following fewwmety groundste

Beca-use the aprlicant has serveg 3 years 3}};
and 9 months service with some Spells of

break, w.e,.f, 4,2.85 to 33,10,88,

Because the applicant is terminateg WL, f,
1.11.88 (FN), without assigning any reaxson
to the applicant,

(1ii) Because the applicant has served continocus-

, ly about/ 1 year and 2 months service w.e,f.

943,87 to Y-5=95(FMaa there are Government

instnictions that if the minimum co-ntinuo-us

reriod of service is of one year, the

service magy be considered for reguiazisation§

contd,,,,?



{iv) Because the respondent N&.2 has violateq

5

(v)

the principles of natural justice under
articles 309 to 311 of Indian constitution,
whereas there is Supreme court Ruling that
justice should not only be done,but shoula
manifestly ses be seen to be done ,Justice
can never be done if a'man acts a8 a Judge
in his own cause or kis himself interesteg
in é:; outcoms, This princlple applies

not only to judicial proceedings but glso
to quasi-judicial and administrative

proceedings,
o ssANNCXUZE NO ,A=18,

Because there are Government instructions
from time to time to consiger the cases of
continuous service of more than § year, on

ad~hoc or temporary basis,

...ahnexuze No.arzo;ar21.

\ ‘ .
r \\<§=(ni) That there is Supreme court Ruling that

")

if any body employed for mgny years and
terminagted from service ang thereon fiesh
recruitments are made szlmost simultaneously,
as made on 21.7.895 Government should issue
orders for gbsorbing persons like this,
Employees held entitled to benefbt of Govt,
orders xft and to be continued in service,

There 1s also an other Supreme Court Ruling

(that if both written examinations ang

interview tests are to pe essential wkéch

features of prcper selection, the qunstion
may axrlise as to weight to pe attached

respectively them, arbitrariness as in the
contd, ., 10



=3 10 &~

case of the applicant and deniasl of equal
oprortunity, is clear violation of article 14,

of Indisn Constitution, ...Annexure NO.A~i.

10) Interim Ozder:-  AS ahove,
11) The application is presented tnmugh counsel,

i12). Ea,micalams of Bank] Draft in_zespect of the

an&:iés,ﬂéeﬂaﬁ?.g.
(1) ngme of the Banks 5’4/, Cawdf Lkelmw

on which dxawan,

(1i)Demand Draft o, OT/A//32. S 16935~

13) List Of Enclosuresi-
| AS per Aunexuzes mentioned in para 8,1in vazxious
patagraphs and in the Index,
Zg&&sﬁign |
ia‘ Girish wumar verma S/C Late Shzi ghiv Balak
verma aged ghout 29 years,:,working as C/‘l‘ maker in
the office of Qﬁpésl’/éi@{ 7, Nawal xishore Road,’

Lucknow at present, R/0 ¢/0 verms g Sons, Jewellers

9,0, ¥harika, Teldbagh Bazar, Ilucknow, do he:eby'

verify that the contents of paras 1 to 13 are true

to ny personal knowledge and that I have not

suppressed any material fact,
L

Dates____aug., 1989, Signature of the ppplicant,

place: Lucknow,

To,’
The Registraz,
central admi nistrative Tribw.,nql 2
Allzhabad Bench, Lucknow, &L[

throughs ’//
(Faj xumg uaur)
advocate,
Counsel for the applicant,




* '
N

¥,
.(.: Nw

The Scrvico of Srl Girish Kumar v.ma l.Dc
v{ appointed vide 0.0. No, 220/88 13 hareby terainated
A and he is posted to his original post as Coffee
Tee Maker in GBI Tiffin Room w.e.f. 1,1.88(F.N.),

| This order 1s being issuved with the ?roval ér 8P

abailable. on. the files
dt, of Pon.cn

313.5PEs Luckn ow.
<Ak

_ Endg, | .-—-----—---/40/1-/!/88/081/1-&0. m.’.‘..‘.@
1, 7 Acounts ::nction,lvc-u of E./C,«_UII for nccossary
< | action (in duplicato). . ‘

/ 2, sri Girish Kumir Verma, u:ftu Tees hkox,CBI,
Tiffin Rood, :
3.  F/F of Sri &KX Girish Kugnqr Verma,

104



[ar&T ardraree |

N
q JIEAT mma W
i

Um0 prdea Y qam stz (Yemsez)
qo GHREAT qq o F1 alo 18 2o
............. N\ E\ —
9 fo@ gega & g e & 1 ;{‘”’E’Q@ T e vl
4 | eLaE)
,/“‘u\' -.-...................--........................................................’ ........................................................ qa\.‘.aq
| TSI o —

w1 Al aniw fagw w3& sfaar (sa0R) w3 § o fog 2an
§ 30 gFEar § afIA AT €3 qAIT A AFA IV G FB
G  FAT IV T WA FLAVHIE FO« arfaw w1 a1 |19
e guidt N A feard A< £ i vy ags w3 A1 gAZAIA
q gFAA AT FA JNA faand gt A § gwid ar i
gearere ® arfam w3 st q@sts 3 gFgAr 951 a1 w1 <A
war &3 A1 gr fauent ( wdwawdt ) & aifaw fear gan s
A AT AR AT I (Eq@at) Wi ¥ @3 a1 9w fagew

T qa.{'}a%;{......- seersversnetasesacasorsranase

GIE| aawra";;l,‘};s'f W& 371 5 TP der Eey
g$€qr a‘.o........-................... esssesssessrsso st taseers s rar el

( FTAI—FRT AERTA T F A 97 wF FAANG gAS qgan
eFIIC § T g1 § ag W eNw s @1 § % § g7 49 o% eqy
gt firel 99 qUOFT 1 JSAT FAT AT gHFFAT AFW Gea § gw
aY® AR (@aE Gaer gy q1ar § s faeaard Ay aaa av

gt gt gafag ag amwanE fea fzar swiw 1 site qug Ot

; FIH 13 |
(( [g (/QX\\P
geaTHT "
e T /
ﬂf&zﬁ (.q.a.rg)......m se0000 0sv0eree gT&ﬁ' (ﬂ.arg).T.......-...........l.......:‘;..\ 'A/

famigeees sreseesoees \L«Y'% Hg'i?ﬂ aq 28 $o

WHiEd “@ /%\ t“






s pewmy Ortey ]
¢ *MoTUNIT e srren
RL3/1an’e Jo *jpéng “Seoge ) Termy na.ﬂhw TIYe

4

» fonmel/ sy Wu. pred oe ._ﬁw.a.a *Veag/cveL/eN

ixiu gc; je hw.«.m& §§ ey seﬂh.wo oTH} wEOIGE o .
wot oo Ll
SN T

* w?nwnga ANOIGY WYF.IOA ISy USTIH TIMA 9@4edL=35 L0 A‘
gm&.&mn&:ﬁsﬁmz?@mé 3o sqwow Lov¥ ou3 wy HITH . \vw Y\(. !

ﬁo.wq.;«.a &s:e.u .xo aeed Q3 Jer HICLL°S uS SUTISe 2TMY o .
u« wrow auow nlnbna gﬂ\xéﬂw UFY 33 LOWAIIIAY WIFH A
_ <
.o ) _ !auq ’ . . | | ,‘ -
1 RIONT S AT RO TR 4 | . o .
YT IVPTIIANE 40 DU 1 1y - , . _ -
Kl & 1 R .SE S Sl R .
- ) . . /’V !
!} .

CN T



L emewyotyy
whe/Yentestrey e ¢ By
QIR of e VY (R TP
: . o DU ' . ! ) .. . dex Lo (I ..v.. T =
 "OWTILNO D wmaw, ey usTan Tan Je oTT3 Tumesasy E L
| o OYI/YES/nantense ) Jewty wrpaTp TXSq 5 20 .@d_.;. ;
A . -

. . SOWNTTIRp W3- (yyepy)WeTace mamnonoy 1.1 NAT
Rl ] IJ.WJ.QI hﬁ..a.ﬂlgﬁ. P _Ropurirestr ‘TOZ bwﬂv ; 1 .‘:wn.m/.... ¥

o %\ ...mm.a s - c onﬂg\mnk\n\g\ﬂ.;f | 5, seneipliq

P S
i .-..;.-., v v * Jo..’

/RN OUETeg Jo <qping PR
. i ' . . . ._GJ)%%&LQ T .

W .\5 oy %?.Niauz@..ama.w.:._._.._.u.e.a XSTTING 13 Ioa0NOTHR :
Co w%-\.nwsv-h gy .seoTater aTYy oNTH WOND YITT o SHIUEW oIy ¢ .
2o _‘.Iwz_‘”hok #PTRX SNy IoPUN OTITEOYRPY Ow BooimeTTs XogF0 ¢
'I=/BREN © (UDSBIE N 3 00N BIeWD UNGTIT ner mavy Fo: ek
w6y ArToes

@t




fnsenseses i

| @FFICE G0 Mo 133 /1985, ﬁc/ |

fkug ¥ke Secvioe of ‘Shel Glrieh Kupaz Vern2,10C 2pasinte

on an &dmhoﬁ bﬂfbiﬁ Wcﬁ'g s 4021-85 {:N ) f@r & /
4.2.8% %o 3.5.8% {5 heraby tdmmgtcd Vo0 .f‘{sx.é?gaa N%;mn e
’ ‘ - | -
+ " P

Supdt.of Pelice,CBT/SH
. asknon "/

1 4

o
4%

\H [ | ) \£/> : .
! %{y Bndt e ( / 40/3/8/85/CB3/1K0.  Datodie /}7/
v AR, - Dy

T

COpYy £ sm

L-rgcounts Seotion (AdoeXT) Induplicats.’
L __ | \}/ Shei Gi-loh Kumey Vema,LDC,GBI.Lucm}W_.

3¢ WP of Shii Glrish Kumer Vesme,LoC,Lug

\ -

®

—
134 57
Supdt . of ollcg,GBLISPR,
- Lusknow, '
e ‘
.'(I ‘ “\



s ey W‘

. r
/ v
/ -

FRICE .08 %0, J3Y /i0es. [ ¢

Shrei Gicish Eunar Vozme 48 sppoinzed temor axlly o the
post of Lowar Divicion Clock w.e.f. 6.5.8% (Fit) ¢ 8.260/=P A, {n the
7 Scele of B0 2600602900E) 326w 3030 @bikw Be 10w L Ouwé 07 plvus othe;
) Aliguancas 05 ndalseible wdar the tvia fer o perded of thxde
nantha er eill such £38n tlua his eervico are zoruired whish ewas
1s carlior wee.f54. B C L

& P
. Supdt.ef Pel m;%m
J\{Q\ ' Suﬂ{ I.ucku:‘w:' ’

, ) ' \ '
) R
S T B .
) Cikﬁ ‘ - A :)

'4
Ny oJao | X // |
S8 NG L/40/1/0/B5/CTAKD. Ditpdte: /ﬂ .

\ .

e Copy for inforaoticn cnd necessary n,q&an o iw \\ .’ ,
| s AGcounts Scution (A/cel!l) h\-&puca'gg. ' : ,‘ :'\‘:‘, \
. Cos Catt, ClockeIl for neceag &Y oGtlen.,: '!.' . SN ” \ \
. A She Girioh Kusz Vores,LOC,GILuckigw. |\
4. P/ of Shel GLoAeh Kumes,LC,GBS,Luckngw. | \
. V! N !
i ;

[
'




. _. _ .EB
- Snoumevey

.\m%w.a.ﬂ.ﬂg uo..a
.~ [il ﬁ . | -l

| & ¢
' . vy ) W% N
7
ol A»«




| T enommony/TI0* oFTSCTIOAS T 0 TS

| Mmaanwﬂm‘mnw: TOT300% oﬂhﬁuk\u ﬂd\ -
g '@ vOTHOR £m-gedon Pus USTICUICITT u&nu | zm,,na y
Y Anita camy/ras/ o/ a8 e arE Thos

717 | j

. ¢4
e

noayony

" emaw/ranteorTd Josavdny -

\

#vq oory Gous TOS o (1) R

A

nox ogy SCOTAIOD
neA DMUOT 03I
ROITMMOTTA 17730

¢ JQy goTna xopun OTqQr a.m PR S

pug *ud \awﬂ ; oﬁsﬁaowﬂ?ﬂaomgﬁua& (v}
+ 7 2 .nmo ao.waawwsam ‘yomeyy 1/ ‘STROATO TIW

&

A 1.

)

\«%




"3

———

i‘

l%w’//mo.u/lo) | @

. v ":l, "
v B Glitci by o 300 /15850

lo pursuence of Govt.of mah, Balsiry of

gurtonnsl & z‘r;m;ng, :ummut.-cuvé tiefa:aa &
public upicviacod & rension, dev w&&is Jober .

| Laabli0eBheibe it GLT00 ReGallis BE GCTYIGUSOS_
Lol Girlsh LIS VOTas, tBper-Iy Ji/Uhi/iuckaov
o vis oppolatod 03 2,8,85 ua 5a B0=00 WORLD Vi
viv wae02/SG £98 © pe:l.od of wrve peaths &7 AL
guch Lixe bils gurvices e.ru e iuma w.iguewer 46
umlt.r, i mvu wmmuwa wsteles 10010485 (o Ade

..uy\ib.m kucu,wll aifa-.
JACaRO ne

4.

a‘nuc.‘.af,&‘WIl/a/&a-&élau. - Plie | Jor (& )
VOLy dud LLvinotlon Gad Qeud Lary uom m 3
(1).«&1&.&&:.&4&.@ uriices (»),vw/aaw m:uu.
u.) G iGCeunly mam (ia mmm.-nm .

_\/ (300l Glrish hupbs Weinug, M/vln/mm

(beds /o 08 kb CLrlih Baas LRy L/l kD

Ly

}wmt.ogu Po 1400680 ?Li-ls”

GKMY#_ o -

1
- - + \

- % + [ . )

Y

|
|
|
!
|
i



,3.::4.10 0 gl 1 /1d o i fLliDe 5

. CEFICL Ultlae T ..?:@_/1935- | .

dhvi girioh AUBer Vo pai 15 up,,omtod tol, AT erily
t«o 0ot 0f Loeod pivision vwrk/.t.v st o u.z& -p.h.
?B SQL].L Uf l-..‘-éO"Q- VO%W}.O* QM.B"
Rus clhur cllovuaces &o Sutily. z.w,e unuer md rulw
for & wiiow of Wiree Quatud oF Vild such tige. b
wFVices $T0 ‘L.szd whichevir is sirlier s.e.t.‘vda.%w

o . aapat.orLucu.cwws,'
) : Lcisiigv s '

’703 \' | B . )
-adc.ua._f__/em'/aav/ap/cwum. bsiw /) // L
LOP:I forwerscd  ier lndumisudun wad ucwséwy sobian T

1uilcounty cootioa (ian duplicute)
.sﬁrl Uuluh “mnw meﬁghﬂuq

bu.m..or N Dli-cﬂ,vbi/.»'.‘,
WeKNoW,



oty )

. '/" 1\ ) t
,‘ ll.l* -/
y  OFFTCE _CHDEZR NO.49/3983 \¥1’J/. :

' In pursuance of Hoad Office letter No.A=22020/3/86wAD.
11T dated 21.1.86, the services of 8ri Girish Kumar Verma

. LDC/CBI/Lucknow vho wag acpointed on sd-hoc basis ' ‘

_on 4,12.85 (F.l.) vile office order N0.,299/86 for a period
1 _ . of three monlhs or till such tinme his scrvices are required
: 2 whichever Ls earlier, is hereby terminated w.e.fe 7.2.86{2.1*1.?
s : He will work as C/T maker,CBI,Tiffin Room,Lucknow wee.f»

8.90860 ’ . -
. \ : . - . — )
. ( J.8.Pandey)
Supdt.of Police3CBI/PE.,
Lucknawe

4. Endt.No.886-888740/1/5/86/LK0, Datedi- 7,2.86
{\M/ Copy forwarded for informntion and ‘necessuy goction to:~
U"/ Q;‘Z/@ ' A0 (E)/CBI/New Delhi. ' A
9

¢ 1. '. '
2, - Accounts Section (In'duplicate)."
3

'Sri Girish Kumar Verma,LDC., ' :
P.F.of Sri Girish Kumar Verma,C/T Meker,Tiffin Rooz,

~ ' CBI/Lucknows ., . .
| &)~ 7-2.0L.
‘ ( J.5.Pande

A ( S Supdt.of Police ,gBI/SPE. ’
- S | , ‘Lucknowe .

-




- | @MMW(M&LM/D '
..._..... /—_——_—.

. No. :[32% /40/1/€/86=87/CB1/ LkO.
' Central Qureau of Investigation,

«; : Special Police Establishment,
7eNawval Kishore Road, Lucknoy,

o | | Dated:~ 94 QCQG o
'} , Shri Girish Kumar Verma |
, A

C/T Maker,CRI/SPE/Lucknoy.

. You have been selscted for ad=-hoc appointment as .
Lower Division Clark on purely temporary basis. Yourse
services are liabls tao bo terminated at any time, without
any notice. .

R Yoy are thesrefore, directed to report to .this
office on 25,9,86 Positively failing which yourp¢election

uiLl be held void,
W\
Supdt .0 f‘%lic
CB1/SPE/ Luckno
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To ~,, He”

Hﬁ ,pﬁdi:cﬁioﬁ?”“' o
(W

Sub: - Request for pesting as LDG on adhoc basis.

ﬁ*“'*"*** @v.Z:z 6- ?5

Sir, .

I have the honeur to sybmit to your (\(Kb ?;
goodself as follows for your kind and sympathptic

considerat10n°-v

1. Thut I was appointed and postfd as LDC

in Lucknew Branch on Adhoc-Basis vide this
office order No.53/8 dated L3.2.85

consequent~to my successful compleéiah of
Ty ping lest and possession of required
uualification.
~ That I continued to serve in the afnrasaid T
Capotity up ti1l Nove L908, _
3, " That during the aforesaid periqd Igworked
| with full sincerity and devotionjio\dutyw
and to the atmost satisfaction of the
administration in different sectfons.of

this Branch, ‘.

4, That I acquiented my s“lf With™ the w&rking
of every section of the Branchy
5, - That I was appointed as LDC in pla“e of
| Sri ﬂifi_ii59i9Ui who , interallia, was )
promoted from LuC to the post of br161e:k.
Steno on adhoc-basis a5 one post ”f,.

or,Clerk Steno was vacant in this of fice,
1 Y

e



/ . (2)

6. That on joining of Sri A, Mallick, sr. Cler<«
| otenm on tha advzcm of Staff Selaction
- : j bO]l)J¢LLﬂ aﬂlahab)d, ori m Ha oiddiqui was
reverted to the pobt of LOC and consequent
to which [ was alao reverted ao Q/T Maker
since I was working as LuC in place of ori WMR.3iddiqui,

7 That now Sri R, 3iddiquf has bean relieved
from this office, the post of one LUC i§ lyihg

vac ant ,

&2}. It is, therefore, very humbly prqyad that
A, keeping in view . My past‘experience for wbout 4 years

/~Z | with knowledge of typwriting and well acquiatance
-

with office working, I may kindly he appointod 85

l‘,ma.

f

g§7 ub {en adhocwbaaxs).~a~»w~"W”“”“ : dpyf;pw e

For this act of kindness I ang my family

.Shall remain oratef.a to ycur honovur, -~

«

Yours faiﬁthiIY:

| . . (ke VxR
/,f"\
. ( Grish Kumar Verma )
C/T Maker7CBI/Lucknow
Dated:~ 14,6,59
Je
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/ ",§§5!t_c_&-9§&1;u.§51§
- - Certified that Shri Giiish Kumay Verma s u}ork'ing

in the Office of Contral Burceu of Investlgatton.smchl
Policc Establishment ’7-Nawa1 Kishore Road,Lucknow Ministzy
~of Department of Personnel & Traininq(ll.HA.). Ho )

is an employece of Central Government and his services

. by

ax-e transfereable any where in India.

dt .of Poﬁ \/

Su
ngPE:Lucknow. .

yoa allia
Loy Rtve ()‘f “0“00-

Jo it L:\L"l "k“m

Q.ﬁ

!

{
%




e
)

¥

{ofpe?

‘. ”'_4' : ' ;
| S Grlevances and” popay o) |
,: / epartment of Rrgomel g tr:untm)w
;. ) Senge _ . .

N " New Delhi, the oy July, 1985,
. o i o ¢
Subg - Ah oy popAntients in aroypy a, g CandD pagegg'n
need for effecti v control, r L Paa, .
In term;g; Of Regulati on 4 of the Uni Publid' "t ' '
Servi ez omd g1y (& empd an friom Cmsultatim) Regu~ 3
atiayg, 1958, it shall no be Necessary to cemsult the !
cowru.ssi_ci: 1n regapd to Selectiq for a temparary op
' ©Officiati ‘9 APPAntment toa pmtif « - ‘

a.r. cbVi QIS'IYI

« ultatiq‘ . .w-:!-t{l‘ 1} " "} e "f.»‘-'\'\l‘-,";“~“‘!* l:nl‘ ¢ ','4""_‘ e : '
- oo UG R RO A Sty
.~ e, . .- . i UL N A

{ N '.. , 'fl' Ly " es'e Aq"
RS I I Rkl
M S . RS ‘:.lr‘!‘ < vy
v . v Y A b
'

@ appdnted 13 net
PX®t far a perial
7oA ,

e | (i) - the :pers
: -+ -hald the
. e yH

-Immaaia
undue delay. R o

be i‘eP'Crted

l}-l’fcxrldei that - = . IO
. ) sueh appalntment ghal)
o A3 son ag 1¢ is mday .,

-Comniggi m

- c Trlssia shall'y mmeay

lkely to . -
of mwe than -

Public interest ° h

tely ang
ol g g N wi 113,':;.;_\‘33

.Y o
..-"'

LY PR 4

: Y
.ﬁ'os")th‘l M.

ARt IR Troding " J ’

L4 e

o fore than one
e of apbdntment’ the -

R ately be‘cmsuitedr_ -
CsetT U AN regard Lo the filling UP the g pait, " Co

b ,'l‘he'n':\:.ov.‘lsi}zié'ein the above. Regulatiq clearly- - -
stipdlate that' ¢msultatioq Oof UPSC need At bae madg Y; .
mly 1f, at e time when the'.;tempcrarx. Q@ officiay
appd ntment is mgde, the Pers.any appalnted i1g net lkely -

‘tohold the PBt for a period of more than
therd fore, if the va‘ﬂnc¥
138 of .such'a natuxfé_f'tha't'qit is ke Y
than a year, appblntment ~should[-not:ha

AN
CR I A
L

e year, i

that\haa arigen . .

to laat far mom"h' S

nnchaxoapt{.\n oL
oo U l"i‘_""; f‘f,’_.

N
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") ‘ . ' : ’ ' . K . ' ' '
’ 5. Jhesitoah'ews 1o which the ad-hds'a L
ere mde my e fivo tyraa y 0 24 aPPaintrents

f e posfs, and -

Lo L WA g recrultmnt Rules -for the— - — o
B Prsts 20 not exist,., | SR e

(2) Wi b Recrus ’&;fiient Rules axdst far e

In the ¢ases rallingin the Flrst categqxy, in respeet -
Cf antiolpated ivacancies. on ace Gunt of factars like = 7
- sukeramustion 4 promotian Q.the higher rank, the, .
- Minietrics Mepartmnts concerned should be ablg to -
make: refierence to the Comigsia, at leagt 4 manths,

' Brise. yhere recruitmunt rylesg are available and an '
unanty.ci pated vacancy ooCurs on account of factors like
- . ' death, resignation a compuls ayAoluntary retd rement,
PN ~4nd tho vacancy cannct be alloged t6 emidn unfilled
) " even for a perial of 3 to4 mnths, then aghoe promcti s/ .
appalntments can be mde Ly Ministrios ADerarte nts, strictly
n accardanas with the recruitoent rul.s nd after - cbgerving
" the oraonzdure far prondtion /upp-c‘d.rxttnen.t;.'lnii.;lmn—'in the
rulea, but without cansulting ursd. -stim ltanoous 1y with
~guch ad-hoc appaintment ¥ an 4nlent wi Il have rto be forwardad
t.0. yPC for regular appointment. Tt is only then that it v v
can be ensured that ad-hec appaintimenty_are. dn. fact ;. eeoe - -t
Cad~hoo-tnnature TR a purcly temparary perfad, till B regular .
appantment is Kvised by ULsC. ) . o -

6. In 30 far as thy appdntmnts in the secad. — :
ategory are aomoarned, hithertofore a view.-had been. tai&at{‘*fw\\/
in terus of pra 10 of the Mulstey *of Home Affalrs OuMe
datodr 26 «12.68% that in the abgence ©f recrultment rules
daying dovn definite mede of recrultrent for a pait, the -
norml procedure should be that the Pt 1s filled yp
by computitive seleatdi on through the Comigssione It has
bcen providad in this: O.M. that when foao some unavaldable
reisms delay 1s antiaipated in finalising the recrul tment '
rules for a past, recruitment for that Pt shauld be entru=~
" sted to the Commlssion ag som ag the PBt 13 sanctiomed anpd -
it is decided to £111 it, to enable the.Gommigssion to take
- necessary action for filling it up-by competitive geleatim. -
A L G RO D L R RS BT E /G TRECDSE (O e rode
: Was by oben advertisement and selecti on through ‘the Commigsi cne
: In the abgence of reasuitmant rules, appantment by Promo=
4 tim. or transfer on deputation was not keing considered and
. the pats were oontinued to be filled a1 ad-hac kasig and .
- e with the delay in finaltsing the recruitnent rules “such’ ™ -
- ad-hcc appaintments cotinued beyond the perliad Of ona ycare
Para 5 of the Ministry of Home Affairs O.Me NO,39021/35 /18~
Estt(B) dated 15/25.11 799 brovides thit when now pots DL o e
‘credted and no reosuitment rules have heen framed, cons ulta\ti‘g_x :
3 eprduced o pages 229-23L0 of Ha_xﬁ}?ods X 4 fem
Recrud tment Rules. : , _ e

s
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Govt, Orders on Staff Matters

Copy of 0. M. No. 28036/8/87-Estr, (D) guteq 30-3-88
Jrom Ministry of Per.sorme»,”PT;IJ’Iié"Gr:‘evances'and Pension
(Depus, af Personnel & Training) ‘

Sub : ﬂmmmmﬁeﬁmuﬂsuucﬁam.

LATEST

‘The undersigned j directed 1o say that instructions have been issued from

time to time by the Department of Personnel apnd Training requesting all Ministries/ '

Depariments to fj] all posts only in accordance with the prescribed procedure and
Recruitment Rules on a regular basis, Conscqucntly, linistric;

epa
required to ensure that all 4 ; On_un _ad-hoc basis are limited to
POSIS™Which cannot ‘be Kkept vacant until regular candidates become available,
' Haﬁvéﬁmammmmmcms continue 70" Be made o -hoc
asis an Proposals are ! SQEg:{;éC_p_iyggjg'lljfjgg“pmﬁiéﬂffuucgularis;;ﬁsm,omhc.se
appointments op the grounds that-the pcrso.ns.conccmed.huve- been Wworking ugainst
these POsts or a long time, Tb_l:s;.b_ai.ls:dkm.inaunm..uhcmhﬁoum~andiﬁjbunals
have directed the Govtfib“fﬁ"smiQ_ritynm:n.mkmginxgﬁgn,s_id.@.r.mm;mwmm of
service rendered 6n an a 'fifc‘]}h‘é‘gb_qsis: This unintendeq benefit of adhoe services has,
fEerelore, been bestowed to a number of persons whose

- Made on the bagis of seniotity‘cum-ﬁmess, cven though the Recruitment Rules for
the post may have prescriped Promotion by selection, .

2. Inview of the position explained above, it has been decided that the
Ministries/Dcpartments may not make any appointpe ]

\J ding appointments by direct recruitment, Promotion, transfe

bV procedure to be followe in_circumstapees when ad-hoc ;
frequently being rosorted td, is explained below :—

)] ,Absence of Recruitment Rules : '
rm— Ad-hoc appointm'ents‘are frcquent!y resorted to on the grounds that Recryjt.
_ ment Rules for the post are in the process of being framed, " I (his Departments
J.C.M. Bulletin 5
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0. M. No. 39021/5/83-Estt. (B), dated oth July, 1985, all Ministrics/Depanmems
| have been advised that if there are overriding compulsions for fiting any Group

: or Group B post in the absence of Recruitment Rules, then they may make 8 refe-
rence to'the Union Public Service Commission ypsC) ftor deciding !
‘recruitment 10 that post Further action 10 {ill the post may be taken according 10

the advice tendered by the UPSC. All such appointments will b2 treated as regular

appointments. In the case of Group C and D posts which are outside the purview
of UPSC, powers to frame Recruitment Rules without consulting the Department
of Personnel and Training bave already been delegated to the Administrative Minis-
tries vide this Deptt.’s 0. M. Ne. CD-14017/10/&5-Estt. (RR), dated 21st March,
1985. Therefore, 00 jm:)_t_r_n_c'n%{mgy’tgg _r,n,ggg,gg_;x_gy‘gp's)_on 'n ad-hoc basis of

‘w JEQ.WILCQLHiunan dles exist-fos-thesamé- -

(i) Revision of Recruitmeot Rules: S

Ad-hoc appointments are also frequenty resorted to on the ground that prop-
osals are under consideration to amend the existing Recnuitment Rules. The legal
i ditions pres-

position in this regard 18 that posts are to be filled as per eligibility con
cribed in the rules in foree at the time of occurrauce of the vacancies unless amen:

ded Recruitment Rules are brought into foree with retrospective offcct.  In fact,

the practice has been to give effect to amendments 0 {Le Recruitment Rules only

prosmu‘wc\y, except in rare cases: Hence, regular appoimmentlpromotions may be

made in all such cases in accordance with the Recruitment Rules in force at the

time when the vacancy arises. No_ad-hoc gnngjggglggt_slpromoti ns mwge on

thw Riles are being revise “of amended.

(i) Revision of Seaiority List :

Q\ Another reasons for making ad-hoc arrangements and delaying regular promo-
H&x i “tion of the officer holding the post in the feeder grafle

tions is that the geniority positio
is disputed In all such cases regular DPCs may be held based on the existing senio®
rity list. In case such disputes are pending before a Court/Tribunal, ualess there 18

an injuction/stzly order against making regulir promotions, the appointing auti\-ority
may convene the nrC and make promotions 01 the basis of the existing seniority
list. However, while issuing the orders in such €ases it should be stipulated that

these promotions ar¢ provisxonul and subject to the {lnal decision of the Court/Tri

‘bunal. Subsequently, when the directions of the CourtlTribunal become available
in the promotions

a review DPC may be held and the necessary adjustments made 1

W of officers based upon the revised seniority list. In case any of the cfficers provisio-
nally promotcd do nol figurc in the 1ist.approved by the Review DPC they may be

reverted to the posts held by them earlier.

(iv) Shortage in Direct Recruitment Quota

Ad hoc appointments are also made on the consideration that adequate nums
ber of qualified candidates are not available for filling the yatancies through the
direct recruitment quota quota prescnbed in the Recruitment Rules. In some CAses,
even  though the required apumber of candidates are recommended by the
tnnion Public Service CommissionlStaﬁ' Selection Commission, some of them do

ojoin of they joint to resign thereafter.
RN 6 © August, 1988
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According to the instructions contained in this Department
24013/34/80-Rstt. (B), dated 20¢h Feb 1981, while notifying vacanctes
agencies especially the SSC, the appointing authority is expected to ¢
total numbcr of vacancies taking into’consideration the likely vacancie
period beginning from the date of annouacement of inati
upto the date of announcement of ‘the subsequent e

number of posts to be kept vacant may by very few.

Tuspite of this, if some vacangies still remain unfilled the following measnres
may be adopted ;— _

a)  Wherever feasible, the posts may by allowed to remain vacant untill

qualified caudidatgs. become available at the next examination,

b)  Wherever the Recruitment Rules for the posts provide alternative meth-
ods of recruitment ;. ¢, not only by the direct method but also by trans-
Ter on deputation, efforts may be made to fill thoge vacancies which
cannot be held over (until candidates of next examination become availa-
ble), by the alternative methods, i. e, by transfer on deputation etc,

¢)  However, in cases where direct recruitment ig the only method provided
in the Recruitment Rules, Ministries/Departments' have been advised
vide O. M, Mo. 14017/8/84-Estt. (RR), dated 19th June,. 1986, that the
Rules may be amended to provide for transfer on deputation as an
alternative method to fill short-term vacancies in the djrect recruitment
quota, In case the rules have not been amended the Ministries/Depart.
Ments may take steps to do so immediately so that the shortage of quali-

‘ fied candidates against the DR quota, may be met by filling the vacan-
% ctes through transfer on deputation for short periods,

d) Whenever short-term vacancies are caused by the regular ineumbents
Proceccdings on leave for 45 days or more, study leave deputation etc,

hﬁ* of less than one year duration, they may be filled by officers available on
an aporoved panel Such a panel may be maintained taking into acco-

unt not only the actual but also the vacancies ant‘icipated over a
< / * period of 12 months in accoidance with the existing instructions/holding

\\\ DPCs, Wberever an officer is not available on ap approved panel the
L W POst may be kept vacant, ae far as possible,

. v '
OL 3, Ifthe prescribed instructions and procedures are strictly adhered to, it

may be seen that there will be very few cases where appointments need to be made
o0 an ad-hoc basis, Such circumstances may be :—

i) Where there is an injuction by a Court/Tribugal dircctiqg that the post
may not be filled on a regular basis and if the final Judgemhat of the
Court/Tribunal is not expected early and the post also cannot be kept
vacant.

' }i) Where the DR quota has not been filled ane the RRS also do not provi-
de for fillingit up on transfer or deputation temporarily and the post
cannot also be kept vacant,

J.C.M. Bulletin )
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. iii) In short terms vacancies due to regular incumbents being on leave/depu-

tation etc, and where the posts,cannot be filled as per para 2(v), - and
cannot also be kept vacant, !

"4, 1u such exceptional circumstances ad-hoc appointments may be resorte

(o suject to'the following-condiionss A
Suject tothe followin T

)

v'ii)

The total period for which the rppointment/promotion may be made on
an Ad-RoC basis, wil-be-Himitod-to one year only, The practice of giving
% break periodically and appointing the same person on an hoc basis
fay not be permiited.  Tn €asé there are compuistons for éxtending any
7dhoc appointmeni/promotion beyond onc year, the approval of the
Department of Personncl and Training may be sought at least two mon-
ths in advance before (he expiry of the one year perioa. If the approval
of the Deptt. of Personnel & Training to the continuance of the adhoc
arrangements beyond one vear is not received before the expiry of the

.one year period of the adhoc appointment/promotion shall autcmatically

cease on the expiry of the one year term.

If the appointment proposed to be made on an adhoc basis involves the

the approval of the Appointments Committee of the Cabinet, this may
be obtained prior to the appointment/promotion being actually made.

Where adhoc appointment is by promotion of the officer in the feeder
- grade, it may be done on the basis of senjority-cum-fitness basis even
where promotion is by selection method as under :—

(a) Ad-hoc promotions may be made only after proper screening by the
appointing authority of the records of the officer.

(b) Only those officers who fulfil the eligibi:ity conditions prescribed in
the recruitment rules should be considered for ad-hoc appointments
If, however, there are no eligible officers, necessary reloxation sho-

mstances.

3\\ 6’7 uld be obtained from the competent authority in exceptional circu-

Y

\/mms of Scheduled Caste and Scheduled Tribes in _adhoc promo-
tions shall be contidered in accordance with the guidelines contined

in the Department of Personnel & A. R. Office Memoiandum No.
36011/14/83-Estt. (SCT), dated 20.4.198 and 30.9.1981.

iv) Where adhoc appointment by direct recruitment (which as explained

above should be very rare) is being done as a last resort, 1t should be
ensured that the persons appointed are those nominated by the employ-
ment exchange concerned and they also fulfil the stipulations as to the
» educational qualifications/experience and the upper age limit prescribed
in the Recruitiment Rules, .

Where the normal procedure for recruitment to a post is throug_h the
employment exchange only, there isnot justification for resorting to
adhoc appointment.

August, 1988
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v) Where the appointing authority is not the Ministry, the Authority com-
* pztent to approve adhoc appointments may be decided by the Adminis-
trative Ministrics themselves. The competent authority so authorised

by the Ministry should be one level higher thaa the appointing authority

)’\/p&cscribcd for that post, )
5. . Ad-hoc promotions with respect to officers whose cases are kept in a

sealed cover in accordance with O M, No. 22011/2/86-Fstt, (A), dat~d 12,1.1988,
will, however, continue to be governed by these - special ‘instructions, Similarly,
adhoc promotions of officers belonging to the Central Secretariat Service (CCS) to
posts of Under Secretary/Deputy Sccretary under the Central Staffing Scheme, will
continue to be reguluted by special instructions contained in O.M. No. 31/16/82-EO

(M M)/,?dﬂ&&.l%l A .
\ 6. All adhoc appeintments including adhoc promotions shall be reviewed on

the basis of the above guidelnes. In exceptional circumstances, wherever such app-
ointments are required to be continued beyond the present term, the decision ther-
eon may be taken by the authority prescribed in para (4) (V). However, it may be

poted that the continuance of such adhoc appointments including adhoc promtions

will be subject to the over all restrictions of one year from the date of issue of these
instructions. ‘ :

7. All Ministris/Departmects are requested to take action in accordance
with the above mentioned instructions in respect of both Secretariat as well as nons
Secretariat oflices under them. '

8. The receipt of this O. M. may kindly be acknowledged.

-
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